®

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 32 &) 20>>1RG/LP Dated: _’jﬁ;{-zozz
¢

It is hereby notified that vide High Court Order Dated 21.02.2022

Mr Aamir Ahmad Bhat
S/O Noor Mohd Bhat

R/O Narbal, (Sunderabad) Magam, Tehsil Narbal, Dlstrlct Budgam-
193401

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. Hisfher name has been entered under

serial No.JK-1-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licencel/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

. . JJ‘" -
By Order o /ﬁ}(()ﬁ,
2 |

) " .
(Mohammad Yasin Beigh) ;
Reglsyrar (Adm.) ¢

No:38 39— {1¢ "JRG/LP Dated:__ 23 /0> / )—a»—— P 72
Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Budgam.
5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
_ website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr Aamir Ahmad Bhat, Advocate .
...... for information and necessary action. S
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 26 92022 RG/LP Dated: ?ﬁ/@-}z -2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Mr. Abdul Wahied

S/O Mohd Sharief

R/O Village Kalar Kattal, Tehsil Surankote, District Poonch

A/P H.No.26, Ward No. 08, Village Janyar, Tehsil Haveli, District Poonch -
185101

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-2-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of brovisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before. .
By Order - \/ %

~

%
(Mohammad Yasin Belg
Reglstﬁar( é\%
No: 3532 ~28 /RGP Dated: >>/ 09~/A0»—

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Poonch.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Abdul Wahied, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
: * % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: Bf‘?/? 22X |RGILP Dated: 22/ %’*Z-zozz

It is hereby notified that vide High Court Order Dated 21.02.2022
Mr. Abid Hussain
S/O Gh Hussain Yatoo
R/O Alamdar Pora, Tehsil Magam, District Budgam — 193401
has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-3-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolutelfinal enrollment as

an Advocate is ordered there before.

By Order oo :
\/W
" e
(Mohammad Yasin Beig
Registrar (Adm.) g
L2528 3, .
No: 2 3] JRG/LP Dated:_23 /635052 iy

Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President District Bar Association, Budgam.
5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
- information and also keeping record of the same.
7. Mr. Abid Hussain, Advocate
...... for information and necessary action.
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Registrar{Adm.) A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K K

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: Y/ 6) 2022 |RG/LP Dated: 25 6> /2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Mr. Aijaz Ahmad Paray
S/O Mohd Maqgbool Paray
R/O Prang, Paray Mohalla, Tehsil Kangan, District Ganderbal — 191202

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-4-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order M oY

sk
(Mohammad Yasm Belgh

,-;,
Reg| rar (Ad 'l
No:28/® — >/ /RG/LP Dated: 23 Jpo /o005 m(l?’ ?}Q

Copy forwarded to the: -

1. . Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Ganderbal.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Mr. Aijaz Ahmad Paray , Advocate

...... for information and necessary action. .
Vag -
. 7 A ?/’;)/D/
. | f-—? - cy’é

Registrar (Adm.)
I
?/7)\7/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

- (Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 32 ;}M”’IRGILP Dated: 23/02-/ 2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Mr. Antriksh Sharma
S/O Raman Sharma

R/O Ward No. 5, Near Ram Leela Ground Tehsil Basohli, District Kathua
-184201

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-5-2022 in the roll of Advoc-ate maintained by this Registry.

The renewal/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.
By Ord ’
y er QJ‘ - ;;}A/
) - 8V

(Mohammniad Yasin Beigh))
Registrar (Adm.) A

Radusd v, S50
No: 35/ —!? — /RG/LP Dated: 33/09’/90% 7
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kathua.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Antriksh Sharma, Advocate

...... for information and necessary action. /

Reglstrar
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K Kk

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 27} 2022~ IRGILP Dated: 23 £02/ .2022

It is hereby notified that vide High Court Order Dated 21.02.2022
Mr. Anit Kumar Padha
S/O Suraj Parkash Padha
R/O Ward No.6, Near Shakti Mata Mandir, Tehsil Bani, District Kathua-
184206
has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-6-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrolilment as

an Advocate is ordered there before.

3

By Order :J“" >
b
(Mohammad Yasin Belgh)
Regist J (Adg:/ %8’
No: 3504 —/ ’9/'24 /RGILP Dated:_22/02/202 als y\;é
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Kathua.
5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Anit Kumar Padha, Advocate
...... for information and necessary action. N
o ,":/V

Reglstrar( m?/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 3/ (‘/%20» JRG/LP Dated: =3 /!) >/ 2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Mr. Ajaz Ahmed Qureshi
S/O Alam Din Qureshi
R/O Bufliaz, Dandi, Tehsil Surankote, District Poonch -185121

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her nhame has been entered under

serial No.JK-7-2022 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order NS~
-8 )

el 3,‘},
(Mohammad Yasin Belgg

Regls rar (@/
,){q/ o

No:3Y92 230> ;pG/p Dated: 23 /257 'Mﬁé/

Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Poonch.
5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Ajaz Ahmed Qureshi, Advocate

...... for information and necessary action.

12

Reglstrar (Adm )
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 30 {/9 202> IRGILP Dated: 22 76>/ 2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Ms. Anjana Rana

D/O Nek Singh Rana

R/O Sharwal Sarthal, Tehsil & District Kishtwar
A/PH.No.75/C, Bhawani Nagar, Janipur, Jammu -180007

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-8-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order /M/
Yl &

(Mohammad Yasin Belg
Reglstrar (l\ﬁn/
3490 —98 - /RGILP Dated:_23]0> / 90 7{)/
forwarded to the: -

“incipal District and Sessions Judge, Kishtwar.
~retary, Bar Council of India, New Delhi.
ager, Government Press, Jammu for publication in the next issue of
nment Gazette.
nt, District Bar Association, Kishtwar.
“ourts, High Court of J&K Jammu for uploading on the official

“hief Librarian, High Court Wing Jammu/Srinagar for
nd also keeping record of the same.-
ana , Advocate

‘ormation and necessary action.
Wy
Reglstra dm.)
‘ —;/V\'}’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: =29 8] 2022 RG/LP Dated: >274~/ -2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Mr. Arnash Kumar

S/0 Bishamber Dass

R/O Backon, Chalog, Tehsil Bani, District Kathua
A/P Janipur, Daily Excelsior Lane, Jammu-180007

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-9-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order W

el
(Mohammad Yasin Beigh)

Regljt;a{ (Adm. Q/ ;@3’ |

No: 348>~ & 9 /RG/LP Dated: ;L%ﬁ’ 02/ 2005

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kathua.
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Arnash Kumar , Advocate
...... for information and necessary action.

]

w “j;f}%

gﬂ’ : t d )
egistrar m.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k

PROVISIONAL

" ENROLLMENT

NOTIFICATION
No: 28 (‘/3})0”7RG/LP Dated: _1%_@3[-2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Mr. Avinash Sharma

S/O Kewal Krishan

R/O Harsath, Tehsil Ghagwal, District Samba

A/P H.no.207, Ward No. 2, Ghagwal, Near Ravi Canal (Babu Morh),
Ghagwal, District Samba -184141

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK-10-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before. ' y

By Order \\_/ oL f((j:i/
“e 2l

(Mohammad Yasm Belgh)

Reglstra (Ad % g\? 7

No: 374 —B 2 /RG/LP Dated:_>37 0>-/ 3537

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Samba.

5. CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Avinash Sharma , Advocate

...... for information and necessary action. o
3 9
Re

glstrar ( dm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 27 ?/ZQDHRGILP Dated: 22 ;lg%-zozz

It is hereby notified that vide High Court Order Dated 21.02.2022

Mr. Atish Singh

S/O Arjun Singh

R/O Chandwa, Tehsil Katra, District Reasi-182320

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional

/LL.B Degree Certificate from concerned University and verification of his/her

* character and antecedents from CID. His/her name has been entered under

serial No.JK-11-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

4

By Order N,,,
~ - 50 s

(Mohammad Yasin Belg
Reglstrar (A
No: 3469 ~7-S~ /RG/LP Dated; R370>/2055 i ﬁ@

>

Copy forwarded to the: -
1. Principal District and Sessions Judge, Reasi.

- 2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Reasi.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Atish Singh, Advocate

...... for information and necessary action. \

i:) trar (Adm.)
egistrar (Adm.
Reld g &)\? r



()

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 26 2} 202} IRGILP Dated: %Zﬂ%/ﬁ-zozz

It is hereby notified that vide High Court Order Dated 21.02.2022

Mr. Arshad Maqbool
S/O Mohd Magbool Khan
R/O Gondi Pora, Tehsil Beerwah, District Budgam-193411

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-12-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

N a2l
By Order o 3//0?/,@,
~
(Mohammad Yasin Beigh)
Reglstrar (Adm ) ?/
No:3Y£2~ 66 jre/LP Dated: 22] 6 y/w
Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Budgam.

5. CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Mr. Arshad Maqgbool, Advocate

...... for information and necessary action. y
7" \\/VW
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: ~SC} 20X RG/LP Dated: 23 /W;Z -2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Mr. Arpit Bharti

S/O Ajay Bharti Gupta

R/O H.No. 42, Ward No. 2, Tehsil R.S. Pura, District Jammu -181102

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. H_is/her name has been entered under

serial No.JK-13-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrolilment as

an Advocate is ordered there before.

By Order }
: (Mohamma Yasin Belgh)

Reglsjar (A%
Q s
No: 3(/3 &/ /RGILP Dated: 22 [02/.653% >0 2(

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

- Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Arpit Bharti, Advocate

...... for information and necessary action.

,a)f’

();731 0

Reglstrar
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 2Y €] 20>¥IRGILP Dated: >>/0>/ 2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Ms. Asia Hameed
D/O Abdul Hameed

R/O Larki-pora, Sheikh Mohalla, Padgampora, Tehsil Awantipora,
District Pulwama -192122

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK-14-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before. .

By Order , g\r“ﬁ ,3;},/
) °

, | (Mohammad Yasin Belg
glstrar (A é/
0d
No: 3448 -SY ~ /ey pated:_23/2%/202>2 (6%}[7/ 9>

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Pulwama.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Asia Hameed, Advocate

...... for information and necessary action.

Reglstrar (Adm.)

Db %,,V

ﬂ'y
%@J



()

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 23 0] 22> |RG/LP Dated: 152-93,{_-2022
v

It is hereby notified that vide High Court Order Dated 21.02.2022

Mr. Asif Habib
S/O Habib Ullah Dar
R/O Khanpora, Tehsil & District Budgam -191111

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-15-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before. .
By Order /
el

(Mohammad Yasm Beigh)
Reglﬂr (Adﬁl/ oy
No:3YY/~Y <) ~ /RG/LP Dated: 23/02./ 2@»29—

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Budgam.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

1. Mr. Asif Habib, Advocate

...... for information and necessary action. b

Reglstrar Adm
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 22-OJ20%RGILP Dated: =2 /072022

It is hereby notified that vide High Court Order Dated 21.02.2022

Mr. Akhil Mehra

S/0 Davinder Kumar

R/O Ward No.60, Near Govt. Higher Secondary School, Paloura (Janipur),
Jammu - 181121

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this nofification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-16-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order | M/
— - b oL ?’é‘)’rﬂ}

(Mohammad Yasin Beig

h
Registrar (Adm.) é
R g’ﬂvﬁ%y

No:3Y3Y ——90 /RG/LP Dated: )3709’/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Akhil Mehra, Advocate

...... for information and necessary action.

°

s
p
W

Reglstrar (Adm.

Sl O
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk K

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 2/ (;/)}%M//RG/LP Dated: 23 /037 2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Ms. Arushi Shukla
D/O Sh.Sanjeev Kumar Shukla
R/O 104/3, Roop Nagar, Tehsil & District Jammu — 180013

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of histher Provisional
/LL..B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-17-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order
y O
ral A 5%
(Mohammad Yasin Belgh)
Registrar (Adm
3423 ~23 ;peLp Dated: 23] 03/203:®
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/Srlnagar for
information and also keeping record of the same.
7. Ms. Arushi Shukla, Advocate

...... for information and necessary action.

2

el A




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* &k :

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 28 3}2‘9)”’/RGILP Dated: 23 ?-MZ-zozz

It is hereby notified that vide High Court Order Dated 21.02.2022

Ms. Bharty Devi
D/OQ Madan Lal
R/O Lower Barnai, Netar Kothain, Tehsil & District Jammu -181205

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional

/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-18-2022 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order M
~ )%

(Mohammmad Yasin Beigh

Regist&ar’&d/m.

DSIES

No: 3Y20= 26 Re/P Dated: 23 /63 %0255 ¥

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website. ~

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Bharty Devi, Advocate

...... for information and necessary action. J
oL ’0,);))}/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk ok

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 19 5@)/2‘9”’ /RG/LP Dated: ?i]-ﬁ-zozz

it is hereby notified that vide High Court Order Dated 21.02.2022

Ms. Bisma Rafiq

D/O Rafiq Ahmad Tak

R/O New Colony Largam, Tehsil & Distrcit Shopian -192303

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-19-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.
By Order

-
(Mohammad Yasin elgh

: Reglst‘lsr ( ﬁg‘% 5
No.3 Y1 — /9 /Re/LP Dated: 257 @;,/ »»/ Aﬁ?\/

Copy forwarded to the: -
1. Principal District and Sessions Judge, Shopian.
2. Secretary, Bar Council of India, New Delhi. '
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Shopian.
5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7.  Ms. Bisma Rafiq Tak, Advocate
...... for information and necessary action.

o

W”’

Reglstrar dm ) @%/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 8 6] 26°2RG/LP Dated: f’i/-ﬁi-zozz
d

It is hereby notified that vide High Court Order Dated 21.02.2022

Mr. Basit Rahi
S/O Abdul Rashid Rahi
R/Q Ward No.1, Tehsil Katra, District Reasi -182301

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-20-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before. . :
By Order ,

el e
(Mohammad Yasin Belg
Registrar (Adm ) 5
_ . et
No: 2Y06~ 12 /Ra/Lp Dated: >3 /0372053
Copy forwarded to the: -
1. Principal District and Sessions Judge, Reasi.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Reasi.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same. ‘

7. Mr. Basit Rahi, Advocate

...... for information and necessary action. Lm/v
Reglstrar dm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /# (O/}M”’/RGILP Dated: *> / D’/Z-zozz

- It is hereby notified that vide High Court Order Dated 21.02.2022

Ms. Bilkees Ashraf
D/O Mohammad Ashraf Sheikh
R/O Warapora, Magam, Tehsil Handwara, District Kupwara -193221

has been admitted and enrolled as an Advocate on the rolis of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-21-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before

By Order \\/ o T A}’;
nk _ )/W
(Mohammad Yasin Beigh)
- Registrar (Adm ) 0y
No: 3399 —3Y0S JRG/LP Dated:; =2 [05 /gy R 7//\7/53

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kupwara.

5. CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Mr. Bilal Ahmed, Advocate

...... for information and necessary action. ,

. O
m'bm

Regls \J'ar (Adm.) 2>
W\?%éy@ "
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /b ?M”/IRGILP Dated: >2/0>/ 2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Mr. Burhan-Ul-Haq

S/0O Nazir Ahmad Ganaie

R/O Lajura, Ganaie Mohalla, Tehsil & District Pulwama — 192301

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

“serial No.JK-22-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

’

By Order L)
" s ‘)/6}
(Mohammad Yasin Belghg
Registrar (Adm.) A g
0

No: 3392-9 & ~ /RG/LP Dated: > / 0/ M»/M 9,5)\9/ o

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. .

4, President, District Bar Association, Pulwama.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
b
\/M

7.  Mr. Burhan-Ul-Haq, Advocate
Reglstrar (Adm )
el ﬁ%ﬁ'

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk ok

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /52)’ 20>>RGILP Dated: 1’-3/-5”1 -2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Ms. Cathleen Kaur

D/O S. Onkar Singh Raina

R/O Upper Gadi Garh, Near Jagdev Bakery, Basti Karan Bagh, Jammu-
181101

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-23-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.
By Order w"

(7/‘)/
ol
(Mohammad Yasin Bel
Registrar (Adm.) @
No: 3385-4/ — /RG/LP Dated:_9>]0>/ 335562 \V@
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Cathleen Kaur, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: [ 5} 202> IRGILP Dated: 23 /071 -2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Mr. Danish Bhadwal
S/0 Vijay Kumar
R/O Ward No. 15, Patel Nagar, Tehsil & District Kathua -184101

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-24-2022 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order : J-/"’
’ b G)’FD/‘)/
) - y

(Mohammad Yasin Belgh)

Reg w\:‘sjrar (Adm.)

No: 3378~ 8Y _/RG/LP Dated:_23 /0>-/ 209% 'V\‘//

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kathua.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Danish Bhadwal , Advocate

...... for information and necessary action.




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
‘ * & %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: /2 (‘/?220”/ IRGILP Dated: _)i/i-zozz

It is hereby notified that vide High Court Order Dated 21.02.2022

Mr. Devinder Singh
S/0 Sukhvinder Singh
R/O Rakh Kangwala, P.O. Pangdour, Tehsil & District Samba -184121

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-25-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

!
By Order W
)
(Mohammad Yasin Belg
Registyar (Ad \Qa(
Rad -
No: 33%/~77 — /RGILP Dated:_>>] O}/ ww
Copy forwarded to the: -
1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Samba.

5. CPC e-Courts, High Court of J&K Jammu for uploading on the of'FC|al
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Mr. Devinder Singh, Advocate

...... for information and necessary action. g
77 9




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exerclsmg powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: /> 9 2032 RGILP Dated: 28/ _?;L-zozz

It is hereby notifled that vide High Court Order Dated 21.02.2022

Mr. Faisal Majeed Ganie

S/0 Abdul Majeed Ganie

R/O Reshi Mohalla, Shahnagri, Tehsil Qalamabad, Distrcit Kupwara-
193302

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-26-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before

By Order W

&)
(Mohammad Yasin Belgh)
Regls\’:&ar (A S! pd
No: 336 Y~ 7O /RG/LP Dated:_ =2 / 0 %/ 20»). 7/7’\‘/
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kupwara.

5. CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Faisal Majeed Ganie, Advocate

...... for information and necessary action. /
)" b

Reglstrar Adm.) g
Rebosd 7
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advecates Act, 1961)
% % %k

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /! €), 5023 IRGILP Dated: 2> T 2-~.2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Ms. Farhat Shafi
D/O Mohammad Shafi Sheikh
R/O Shirpora Frisal, Baldaar, Tehsil Frisal, District Kulgam -192231

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered .under

serial No.JK-27-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order : ‘ ,W
Yam B 'yy
(Mohammad Yasin Belgh
Reglstrar (Ad g/
No: 32857~ & 2 /Re/LP Dated: 2> / @W%w/ Vﬁ%
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kulgam.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srmagar for
information and also keeping record of the same.

7. Ms. Farhat Shafi, Advocate

...... for information and necessary action.

Vi I
Registrar




HIGH COURT OF JAMMU &.K.ASI-HV_[[R AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 10 6} 203>RG/LP Dated: *> (@’_’)Z-zozz

It is hereby notified that vide High Court Order Dated 21.02.2022

Ms. Fozia Aijaz

D/O Aijaz Ahmad Lone

R/O Uri, District Baramulla.

A/P Kanispora, District Baramulla-193103

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-28-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before. JL’
By Order /?/y
N
(Mohammad Yasin Beigh)
Reglstrar (Adm.) ?/
No: 3350 — S &/ra/Lp Dated:_ 2302/ Qo(»/ AW ﬂ .
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla.

5. CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Fozia Aijaz, Advocate

...... for information and necessary action. '
%




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 09 0] 20> RG/LP Dated: 227> ~ 2022

It is hereby notified that vide High Court Order Dated 21.02.2022

~ Ms. Farhat Mustafa

D/O Gh Mustafa Mir

R/O Gantamulla Bala (Mir Mohalla), Tehsil Narwah, District Baramulla-
193101

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-29-2022 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

WW

an Advocate is ordered there before.

By Order )
(Mohammad Yasin Beigh
' Registrar (Adm.) @2,
2, |
No: 33Y3-Y ﬁ/ﬂé/%lfted: 9370 D’/D”’D’)r = -2,1'\7/2’
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, Dsitrict Bar Association, Baramulla.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Farhat Mustafa, Advocate

...... for information and necessary action.




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k&

PROVISIONAL

ENROLLMENT

NOTIFICATION

L
No: ©8 “7")0»//RGILP Dated: 23 722022

It is hereby notified that vide High Court Order Dated 21.02.2022

Ms. Heena
D/O Ghulam Mohd Qazi
R/O Dooligam, Tehsil Banihal, District Ramban -182146

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-30-2022 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolutelfin_al enrollment as

an Advocate is ordered there before.

|4

By Order ~

i 5
(Mohammad Yasin Beigh)

Registr%' a)}i&mﬁw/

No: 3238—Y > . /RG/LP Dated: 23~ > 2022-. I NCad

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Ramban.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Heena, Advocate

...... for information and necessary action. , >
W

f-? -
Registrar (Adm.)
Rakd §
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% g %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: R4 aﬁ 2422/RGILP Dated: 24 -0 - -2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Ms. Henna Muzafar

D/O Muzafar Sultan Dar '

R/O Seer Hamdan, Tehsil & District Anantnag

A/P Rawalpora, Bank Colony, Lane G, Srinagar -190005

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has beén entered undér

serial No.JK-31-2022 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order o
; Re W

(Mohammad Yasin g’elgh) )
Registrar (Adm.) S %Qe?

Qﬂ‘}g 7,%\')/

No 3956 —6 3~ RG/LP Dated: Dl 02 2605

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Ananinag.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official

website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.

7. Ms. Henna Muzafar, Advocate
...... for information and necessary action. M
Reglstrar (Adm. )
Qaid %’ QN
7/’9/\7/ 4

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: (37 5’% 2922 [RG/LP Dated: A <02 - -2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Ms. Hina Kumari

D/O Bir Bahadur Thapa

R/O H.No0.300, Nai Basti, Satwari, Tehsil Gardigarh, District Jammu -
180003

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-32-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.
By Order

@Q\
,@’Q/gw/
" 558
(Mohammad Yasin Beigh
Reglstrar (A ) é J@ F

No:39 4@ - §5 — RG/LP Dated: 25 .02 209" f)\/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Hina Kumari, Advocate

...... for information and necessary action.




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: &6 9) 207RG/Lp Dated: 2¢/62-/ -2022
& 02/

It is hereby notified that vide High Court Order Dated 21.02.2022

Mr. Huzaif Ashraf

S/O Mohammad Ashraf Khanpori .

R/O 331, Sector-C, Gulbahar Colony, Hyderpora, Tehsil Srinagar South,
District Srinagar - 190014

has been admitted and enrolled as an Advocate on the rolls of Jammu and.
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK-33-2022 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order y

o1
(Moham Yasin Belg
Registrar (Adm
gl ( ) J\" 7
No. 3940 Y7 /Re/LP Dated: =Y /0 2 /30 »—/ o P

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official

website. :
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Huzaif Ashraf, Advocate -
e for information and necessary action.

Reglstrar (Adm ) %D&

%17/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: @€ 2 8212 /RGILP Dated: 2 =02 --2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Ms. Humaira Sajad

D/O Sajad Ahmad

R/O H.No.27, Faizabad Colony, Naikbagh Natipora, Tehsil Chanapora,
District Srinagar-190015

. has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-34-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order °
| — xmrd/'ww ey@'}%’
(Moham Yasin Bei )

Registrar 3

No.3932-34-/RG/LP Dated: 34— 02 .20 > P A=
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4, President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website. :
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Humaira Sajad , Advocate
...... for information and necessary action.

Yol
Registra
e, |




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% & %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: BY @Zg QHRG/LP Dated: 9/ -0 --2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Mr. Iftkhar Ahmed
S/O Mohd Sayeed Khan
R/O Keri Gulhotta, Tehsil Mendhar, District Poonch -185211

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-35-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order /
oL eV
palk \\/ ‘1/63(0}

(Mohammad Yasin Beig é

Registrar (Acti/)

No.392Y - 3). /RG/LP Dated 2/ —62-2p> 5. 7/”\’/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

’ Government Gazette.

4, President, District Bar Association, Poonch.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Iftkhar Ahmed, Advocate

...... for information and necessary action.
Y
&/‘J}//
Reglstrar (Adm. ) 5 2&}/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk ok

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 73 ﬁfﬁwlleG/LP Dated: Q;Q —~) - -2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Ms. Iqra Assad
D/O Assadullah Wani
R/O Kenigam, Tehsil Rajpora, District Pulwama -192306

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-36-2022 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order \//

(Mohammad Yasin Beig %

Reglstrar (Ad
No.391b6-23 - /RG/LP Dated: 2l - 02 -2022- 9
Copy forwarded to the: -
1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Pulwama.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
N,
b ‘W/W:

7.  Ms. Iqra Assad, Advocate
Reglstrar (Adm.)
é% 9

%

...... for information and necessary action.




. HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & &

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 82 0f) 2022/RGILP Dated: Q4 ) - -2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Mr. Irshad Ahmad Khan

S/O Ab Rashied Khan

R/O Gulshanpora, Markundal, Tehsil Hajin, District Bandipora-
193501

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-37-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollmeht as

an Advocate is ordered there before.
By Order

oo
22
) A3
(Mohammad Yasin Beigh) ,
Registrar (Adm.) vd
' AV y&
Z“/(-V

No 3908 - 15 /RG/LP Dated U —22.-2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Bandipora.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

-

7. Mr. Irshad Ahmad Khan , Advocate J‘}
...... for information and necessary action.
e W@(@VW

Registrar bidm.g \ o
o
Rabwd- 5Dy
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:4/ 5%302} IRG/LP Dated: Ll -2~ -2022

It is hereby notified that vide High Court Order Dated 21.02.2022

. Mr. Ishfaq Gulzar
S/O Gh. Mohd Lone

R/O Dogripora, Jamia Masjid, Tehsil Awantipora, District Pulwama —
192124

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-38-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order %

(Mohammad Yasin Belgh)é(
Registrar (Adm ) }K
No 2899 -3907F - /RG/LP Dated 9 L/—p2-20> 2 }a,\,/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Pulwama.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website. .

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Ishfaq Gulzar, Advocate

...... for information and necessary action. J_}.\
(}/’3”
, Reglstrar (Adm. é’j&g
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %ok

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: FO ;7 200> |RGILP Dated: 2 Y,/63) 2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Mr. Idrees Saleem
S/0O Saleem Dar
R/O H.No.54, Ward No. 4, Beside Bus Stand, Tehsil & District Ramban-

182144

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-39-2022 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before

By Order /
Py " aad

(Mohanmrtad Yasm elgh)

Regﬂst@y r (Ad
352 —2F ~ ””f”
No. ~ /RG/LP Dated: %tz/ 0/ ByyS

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.

2.  Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publlcatlon in the next issue of
Government Gazette.

4, President, District Bar Association, Ramban.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Idrees Saleem, Advocate J)

...... for information and necessary actlon @/(-

Reglstrar (Ad
07/




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

'PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 0 2] 9))/RGILP Dated: 2.0/_g> — -2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Ms. Iqra Rehman
D/O Abdul Rehman Gujree

R/O New Zaina Kadal, Khan Kahi Moulla, Tehsil South, District Srinagar-
190002

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-40-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

)
By Order | W
L

(Mohammad Yasin Beigh) é
YA

Registrar (Adm )

No.389/-98 — /RG/LP Dated A/ -02-2025 = V/\V

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Copurt Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

B. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Igra Rehman, Advocate ’

...... for information and necessary action. w\’f o

{I;e)g.istrar (Adm ?’
Lo 9,1, é‘ﬁ&’{

2%\




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 79 S) 22> IRGILP Dated: &"L/-“ -2022
J _7L

It is hereby notified that vide High Court Order Dated 21.02.2022

Ms. Igball Farooq
D/O Farooq Ahmad Bhat

R/O Kachgari Masjid, Near Krishna Flour Mill, Zaldagar, Tehsil &
District Srinagar -190002

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-41-2022 in the roll of Advocate maintained by this Regisfry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order b NS
el 5 0¥

(Mohammad Yasin Belgh)

Registrar (Adm.) )j}g@ g
No.388Y~9 0 RG/LP Dated: - =Y /02-/ 292~ ’4

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

' Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the offICIaI
website.

6. Incharge Chief lerarlan High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Igball Farooq, Advocate .

...... for information and necessary action. Y,
1% 2
W
N

Registrar (Adm ) é
L B
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 78 0072”/ JRGILP Dated: 24 /Q/Z-zozz

It is hereby notified that vide High Court Order Dated 21.02.2022

Ms. Jyoti Choudhary
D/O Man Singh Chauhan
R/O H.No.224, Sector E, Sainik Colony, Jammu -180011

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-42-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.
By Order

b
o
(Mohammad Yasin Belgh)
Reglstrar (Adm ) %xe‘,{

No.28 7782 Re/LP - pated: _ ~Y / 02/ / 7,%7)/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Ms. Jyoti Choudhary, Advocate

...... for information and necessary action. . ’
J°

Reglstrar (Adm ) o
/ X V’}%x
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 29 07%v /RG/LP Dated: 23 2 ~-2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Mr. Javaid Iqbal Lone
S/O Mohd Iqbal Lone
R/O Shahpora Bala, Chorwan, Tehsil Gurez, District Bandipora -193503

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir. Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her hame has been entered under

serial No.JK-43-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unjess the absolute/final enrollment as

an Advocate is ordered there before.

By Order M M

(Mohammad Yasm%elgh)

-
Reglstrar (Adm.)
No:3S SF- 64 /RG/LP Dated: 3 —02-2022 X &é\

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Bandipora.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Javaid Iqbal Lone, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exerc1s1ng powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 737 //‘3? 20%* |RGILP Dated: fi/[-b_):'[-zozz

It is hereby notified that vide High Court Order Dated 21.02.2022

Mr. Junaid Bin Azad
S/0 Azad Ahmad Bhat
R/O Bona Dialgam, Sheikh-pora, Tehsil & District Anantnag- 192210

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-44-2022 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as

an Advocate is ordered there before.

By Order ;
- \\,,/VM/f

(Mohammad Yasin z/mgh
Reglj;:gr (Adm. ) o

No. 2870 78 RG/LP Dated: _ 24 / 0>/24 e 9)3\;/ £

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Anantnag.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. .

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Junaid Bin Azad, Advocate

...... for information and necessary action.

Reglstrar (Adm



Ne

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K ok

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 7Y % 2032/RG/LP Dated: 29’/-23[-2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Ms. Kanika Mahajan
D/O Kuldeep Raj Gupta
R/0O H.No0.363, Jullahka Mohalla, Jammu-180001

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-45-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.
By Order

~ -
(Mohamriiad Yasin Bel

Registra (Adm)
2'

No._38Y49~SC"RGILP Dated: 2Y /pn/ D03~

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association,Jammu.

5. CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Kanika Mahajan , Advocate

. for information and necessary action.

N
Registrar




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: gf@ 0{4 29RG/LP Dated: ﬂ_ g 82~ -2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Ms. Kritika Jain
D/O Sanjeev Jain
R/O 95-1/A, East Extension, Trikuta Nagar, Jammu -180020

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-46-2022 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.
By Order - o

(Mohammad Yasin Bel

V‘)/

Registrar (Adm.) ﬁ/
No:3S6S- F 2 - /RG/LP Dated: 23 -0 25 ,,,/\,/?;\,

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Kritika Jain , Advocate

...... for information and necessary action. R

/

b
Registrar (Adm.) %




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 38 8y20>2RG/LP Dated: 2>/0%7-2022
’ 22/07]

It is hereby notified that vide High Court Order Dated 21.02.2022

Mr. Kamran Igbal
S/O Abdul Rashid Lone

R/O Ganjipora, Batwina, Tehsil Wakura, District Ganderbal.-193501

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK-47-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

«

By Order f }/;Vv

(Mohamm asin elgh)
Reg strar (Ad

No: 3SY6 ~€ >~ jRG/LP Dated: >3 / 02// 205»2— ”“’\7/
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Ganderbal.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Kamran Igbal, Advocate

...... for information and necessary action.




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% %k %

PROVISIONAL

ENROLLMENT

NOTIFICATION
.92 ) 205 .2y for .
No: - ;] IRGI/LP Dated 297{2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Ms. Khyati Sharma
D/O Ram Paul Sharma
R/O H.No.52, Sector 2, Channi Himmat, Jammu -180015

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-48-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order '
T bm
e )

(Mohammad Yasin Belghté

Reglstrar (Adm.) (
No: >8Y2~Y8 re/Lp pated:_2Y [0/ 22— — }%,}3&

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website. '

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Khyati Sharma, Advocate

...... for information and necessary action.

lestrar Adm ) WZ@ "




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & &

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 7> 8} 2002IRG/LP Dated: élgz 13/ -2022
{/ _7Z

Itis hereby notified that vide High Court Order Dated 21.02.2022

Ms. Khushboo Manzoor
D/O Mohd Manzoor Bhat
R/O Bonbazar, Tehsil & District Shopian-192303

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this - notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-49-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

b4

By Order Al
Ov\ 1%
" V 3.5

(Mohamniad Yasin Beigh)

Registrar an %
Ao PP

No: 3835~ [ - /RG/LP Dated:_2. / pa/ 2003

Copy forwarded to the: -

1. Principal District and Sessions Judge Shopian.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Shopian.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official

- website. ,
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
1. Ms. Khushboo Manzoor, Advocate
...... for information and necessary action.




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: %/ ? 202 |RGILP Dated: 2Y /027 2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Mr. Lakshmi Raman-
S/0 Jagdish Chander
R/O Purmandal, Tehsil Bari Brahamana, District Samba — 181145

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-50-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

A
NS
By Order ' V W,OVW
! @;/t)

(Mohammad Yasin Beigh)

i Adm.
Registrar (Adm )u’\ 97/%)2&? J
2

: Rah
No: 3826~ 2/ /RG/LP Dated: ~ L// 02 /205 2
Copy forwarded to the: -

2

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Samba.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Lakshmi Raman, Advocate

...... for information and necessary action. »

Registrar (Adm.)
Raued ‘i%’ o
i)




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk k

PROVISIONAL

ENROLLMENT

-

g

NOTIFICATION
No: 69 2’)/ 202X RGILP Dated: _>%/6%/ -2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Mr. Mohammad Saleem Bhat

S/O Gh. Mochammad Bhat

R/O Tarhama, Aastan Mohalla, Magam, Tehsil Kawarhama, District
Baramulla -193404

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-51-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expirv unless the absolute/final enrollment as
an Advocate is ordered there before.

By Order b M
D pr@/

(Mohammad Yasin Beigh)

No: 3814 — 20 /RG/LP Dated: >Y/0 >/ 203

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official

website. :
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

Registrar (Adm.) 4@, Y
r\la:\';’» %: V’9

7. Mr. Mohammad Saleem Bhat, Advocate ,
...... for information and necessary action. o2 J:o}’?’?/

m N
Registrar Adm.?”S%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & &

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 65’;2 %% |RGILP Dated: 2Y/0%/ -2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Ms. Madiya Mushtaq Nadroo
D/O Mushtaq Ahmad Nadroo
R/O Model Town (A), Tehsil Sopore, District Baramulla -193201

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Cbuncil provisionally for a period of one year from the date of
issuance of this- notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-52-2022 in the roll-of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

?
By Order W

(Mohammad Yasin

Beigh é
Registrar (Adm,)
%‘5 9’1,;\

No: 380F — /2  /pG/LP Dated: 2%/0»/ Yy I

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official

website. ~
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7.  Ms. Madiya Mushtaq Nadroo, Advocate
...... for information and necessary action. !

) .
Registrar (Adm. )q}) %
3 o)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 7% ;Z 203 |RG/LP Dated: 2 _Zo_g[_-zozz

It is hereby notified that vide High Court Order Dated 21.02.2022

Ms. Mehreen Altaf

D/O Altaf Ahmad Wani

R/O H.No.1552, Dalgate near C.D.Hospital, Drugjan, Tehsil South, District
Srinagar (Pin Code-190001)

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-53-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order \\/W
Y

(Mohammad Yasin Beigh) é
o

Registrar (Adm )

No: 3856~ 62> pei b pated: DY / pa/ >822~ |

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. :

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Mehreen Altaf, Advocate

...... for information and necessary action. ,

‘\"

524

les\tﬁr(l\/dl‘n ) _‘%}}\J

——




D

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok k

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 76 § 203> |RGILP Dated: >Y/)>/-2022
{

It is hereby notified that vide High Court Order Dated 21.02.2022

Ms. Madhya Parvaz

D/O Parvez Ahmed

R/O Gandoh, Tehsil Bhalessa, District Doda.

A/P Kabir Chowk, Durga Nagar, Sector-1, Jammu -180013

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK-54-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

ah Advocate is ordered there before.

By Order /§

(Mohammad Yasin g/lgh)
Registrar (Adm ) 0»

No: 38656 /peip pated: 2 Y/ 09——/ 2012 7/%%/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4.  President, District Bar Association, Doda.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official

website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.

7.  Ms. Madhya Parvaz, Advocate

...... for information and necessary action. W
wrd
Reglstrar (Adm )
Sy B

o



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
%k *

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 67 ) 23> RGILP Dated: >Y [ 6>/ 2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Mr. Mohammad Bakhtawar
S/O Showket Ahmad Nangroo
R/O Kachdoora, Tehsil & District Shopian-(Pin Code-192303)

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-55-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.
By Order

’

f)f@)/

(Mohammad Yasin Beigh)
Registrar (Adm. m %\V %‘ J
No: 3800~06  ~/RG/LP Dated:__>Y{] 0>/ 200>

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Shopian.

5. CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Mohammad Bakhtawar, Advocate

...... for information and necessary action. b
' Reglstrar (Adm ) 2 @/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K ok

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: &4 2} 20 |RGILP Dated: 24/0>/ 2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Mr. Mohd Arif
S/O Abdul Rashid
R/O Chachawah B, Tehsil Gool, District Ramban- 182144

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council prdvisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-56-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order W
- oy

(Mohammad Yasin Belgh)

Registrar (Adm ) >>7 7
e
No: >392~ 9 /RG/LP Dated:_ >4/ 0>/2¢>> / \V
Copy forwarded to the: -
1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Ramban.

5. CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Mohd Arif, Advocate

...... for information and necessary action.

7))
Registrar{Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 657 ;) 202+ RGILP Dated: 232 Y/ 2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Mr. Mohd Noveed Sarwer Khan

S/0O Talat Sarwer Khan

R/O Gohlad, Tehsil Mendhar, District Poonch -181123

A/P Ganganagar, Poonch Colony, Ban Talab, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK-57-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there before.
)

By Order NS ’2/
y N@BA)V

7
(Mohammad Yasin Belgh)

Registrar (Adm ?é,;& v
?

No: 378~ 9 | /RG/LP Dated:_~Y [ 03/ 202%

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Poonch.

5 CPC e-Courts, High Court of J&K Jammu for uploadlng on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Mohd Noveed Sarwer Khan, Advocate

...... for information and necessary action. )
‘\/'} ~
o . Vﬁ')fw_/

f?églstrar (Adm.) r
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: &Y &) 22 |RG/LP Dated: _{Z/ 02/2022
” §

It is hereby notified that vide High Court Order Dated 21.02.2022

Ms. Mahapara Parveen

D/O Manzoor Ahmed Wani

R/O Alanbass, Tehsil Banihal, District Ramban

A/P H.No.125, Gulab Colony (Bathindi), Jammu-181152

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-58-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as

an Advocate is ordered there before.

By Order . %
' ) - x/'o\c}rﬁy

(Mohammad Yasit?Beigh)

Registrar (Adawc;)&&g;//\ j%%%{

No:3978~8Y /RG/LP Dated:_>-Y Joo/ >>—

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. '

4, President, District Bar Association, Ramban.

5. CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Mahapara Parveen, Advocate

...... for information and necessary action. o

et
5
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Registr
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% %k %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 63 ) 202> |RG/LP Dated: ﬂ/ 62-2022
; 2]

It is hereby notified that vide High Court Order Dated 21.02.2022

Ms. Misbah Hagani
D/O Mir Mehraj-Ud-Din
R/O Nowpora, Naz Colony Sector-A, Tehsil & District Bandipora -193502

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the.verification of his/her Provisional

/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-59-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as
an Advocate is ordered there before.

No:3F#—77 /RGILP Dated:_~-Y/02/ 203

By Order ! '
NS e Y g

(Mohammad Yasin Beigh)

Registrar (Adm ) QL é& ¥

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. '

4. President, District Bar Association, Bandipora.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Ms. Misbah Haqani, Advocate

...... for information and necessary action.

Registrar




O

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
& & &

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: (47 O)20°*|RGILP Dated: EQZD -2022
/ _;ﬁ

It is hereby notified that vide High Court Order Dated 21.02.2022

Ms. Mayuri Devi

D/O Munshi Ram .

R/O Neghal, Tehsil & District Ramban-182144

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-60-2022 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

'
By Order v ~
’ : bW
) - Vv
(Mohammad Yasin B igh)

Reglsth'\naL(Adm A s

No: 264YS5— <7 /Re/LP Dated: 23702/ 2034~ Y A\

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Ramban.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Mayuri Devi, Advocate

...... for information and necessary action. : ’

’ﬂ\V %Q?
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:.5 3 ﬁZ{iDlZIRGILP Dated:ﬁ 3 =02 —2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Mr. Mohsin Shafi Parray
S/O Mohd Shafi Parray
R/O New Colony Hardubani, Tangmarg, Tehsil Kunzer, District Baramulla

-193402

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-61-2022 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.
By Order M
- ‘3

(Mohammad Yasin

~ Registrar (Adm M 9 zf
No3 685~ - /RG/LP Dated: 3 -2 Do)y

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5. CPC e-Courts, High Court of J&K Jammu for uploading on the official
website. '

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.

7.  Mr. Mohsin Shafi Parray, Advocate
...... for information and necessary action.
Reglstrar (Adm )
oo
/ ?/ 2F




'
HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: S/ ¢7) A IRGILP Dated: § 3-42 —-2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Ms. Mehreen Akhtar

D/O Mohd Ashtaq

R/O Gangera

A/P Dallah, Housing Colony, Udhampur-182101

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-62-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before. ,
By Order W

(Mohammad Yasin Beigh)
Registrar (Adm) \ L%
No: 36 77 -8 l-/RGILP Dated: 3 -0 202> -

Copy forwarded to the: -
1 Principal District and Sessions Judge, Udhampur.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Udhampur.
5 CPC e-Courts, High Court of J&K Jammu for uploadmg on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Mehreen Akhtar, Advocate
...... for information and necessary action.

o

)
Registra Adm




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % K

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 54 ”“% 4 22HRGI/LP Dated: 2 3 <72 —-2022
17

It is hereby notified that vide High Court Order Dated 21.02.2022

Mr. Mohmad Rizwan

S/O Noor Mohammad Parrey

R/O Baghat-I-Barzulla, Rawathpora, Tehsil Chanapora, District Srinagar-
190005

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents frdm CID. His/her name has been entered under
serial No.JK-63-2022 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.
}
By Order }’W

r”? -
(Mohammad Yasin B |gh)
Reglstrar (Adm

No: 2667~ ?LQ /RG/LPDated,é?S 63 202 = 00

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi. ’

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

8. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Mohmad Rizwan, Advocate

...... for information and necessary action.

QF;’)eAggstrar (A .1
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: [4 9 ﬂ%iozz/RG/LP Dated: 3 3 9.2 ~-2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Ms. Mursaleen Gul

D/O Ghulam Rasool Shah

R/O Namlabal, Rajab Shah Colony, Tulbagh, Tehsil Pampore, District
Pulwama-192121

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-64-2022 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licencel/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an AdVodate is ordered there before.

By Order /
oL qf(ﬂ/

(Mohammad Yasin elgh)

Gll?ﬁglstrar (Ad
No3 459 - B8 - IRGILP Dated: 2502622 99

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Pulwama.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Mursaleen Gul, Advocate

...... for information and necessary action.

o“”‘)'




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % &

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: QIQ J‘Z{ 2012/RGILP Dated: 33 .42 - -2022

It is hereby nofified that vide High Court Order Dated 21.02.2022

Mr. Mohd Haffiz Khanday

S/0 Mohd Yousuf Khanday

R/O Shallabugh, Tehsil Tullamulla, District Ganderbal - 191131

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-65-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order b W)/;/
. y”? - F\/

(Mohammad Yasin Beigh)
Registrar (Adm

No:3652- S0. /RGLP Dated: ) 2 <02 2555 *% 22)> Y3 o7

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Ganderbal.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Mr. Mohd Haffiz Khanday, Advocate

...... for information and necessary action.




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kK

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: Q é 42 gQDZ_,LIRGILP Dated: z 3 0)—-2022

it is hereby notified that vide High Court Order Dated 21.02.2022

Ms. Mehak Babbar
D/O Tarsem Babbar
R/O H.No.122, Ward No.2, Tehsil & District Kathua-184101

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-66-2022 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order ’

Reglsg;a/ (Adm.)A
f\)\w 4
No:3637-U Y - /RG/LP Dated:R3 - 62253

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kathua.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Mehak Babbar, Advocate ,

...... for information and necessary action.

V‘?/D/
Regls Ad ") W
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk k

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: QQ 0 3e21/RGILP Dated: 33 -2 — -2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Mr. Mohmmad Umar Dar
S/O Abdul Rashid Dar
R/O Patoosa, Rafiabad, Tehsil Rohama, District Baramulla — 193301

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-67-2022 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

u-*“’ C)f;/
By Order ‘ 1N
7 25
(Mohammad Yasin Beigh)
Rﬁtrar (Adm.)

No.3629 ~26-/RGILP Dated: 13 .00 - 2025 %\V
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srmagar for
information and also keeping record of the same.

7. Mr. Mohmmad Umar Dar, Advocate

...... for information and necessary action.




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: Y é?j/%&o}//RG/LP Dated: §3 .42  -2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Mr. Mohammed Imtiyaz Gujarpangwala
S/O Mohd Qasim
R/O Ward No.10, Madar, Tehsil & District Bandipora- 193502

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-68-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before. /
¥ S
By Order - i\\_//”7 0\%})"@;@/

(Mohammad Yasin Beigh)

R istrar (Ad)
No,3 622 - A - /RG/LP Dated: 23 . @)Jalg_

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Bandipora.

5. CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Mr. Mohammed Imtiyaz Gujarpangwala, Advocate

...... for information and necessary action.

|strar (Ad

D

I
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% & %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /;’ 7 ﬂ% J622/RG/LP Dated: 42 g2 -2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Mr. Manoj Kumar

S/O Som Dutt

R/O Pangdour, Tehsil & District Samba -184121

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-69-2022 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before. .
| By Order | W
) "

(Mohammad Yasin Belgh)

Reg S r (Ad
No. 3614 -2 | — /RG/LP Dated: 3 0 2 - 20)_2_ 72‘\’”
Copy forwarded to the: -
1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Samba.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Manoj Kumar, Advocate

...... for information and necessary action. ,

Reglstrar( drp.) LD

e (}ﬂ}’ 9%?\?%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 4/0‘? Q’{&OJ—/ IRG/LP Dated: 4 3 <42 - -2022

It is hereby notified that vide High Court Order Dated 21.02,2022

Ms. Nowbahar Khan

D/O Masood Ahmad Khan

R/O Baghat Barzulla, Khan Mohalla, Tehsil Chanapora, District Srinagar
A/P Yayil Wanbal, Gousia Colony, Rawalpora/Sanat Nagar, District

Budgam-190005 -

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

~ serial No.JK-70-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.
. s e
By Order oL =/
~ )

(Mohammad Yasin Beigh)
Registrar (Admy

"L { % :’
No34d7- |3 - /RG/LP Dated: 33 ~02.-282Y" '3#s- = 0,

Copy forwarded to the: - &

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Srinagar..

5. CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Nowbahar Khan, Advocate .

...... for information and necessary action. . s
’ \\/‘W
) a

Registrar (Adin.
Ao
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. HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% K %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: “4/ g f 2622{RG/LP Dated: 33 —z2 ~ -2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Ms. Nosheeba Farooq

D/O Farooq Ahmed Bhat

R/O Chattabal, Baghi Sunder Bala, Tehsil Srinagar South, District
Srinagar-190010

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK-71-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order W
I - VN R

(Mohammad Yasin E elgh)
Reg strar \,,m., \ 7
No3460-08 ~ /RGILP Dated: 3 -pL-002¥=" 9“;%,/ <t VI
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Assocnatlon Srinagar.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.

7. Ms. Nosheeba Farooq, Advocate
Reglstra Adg g

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMZMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% & %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: [[0 9} 2% |RGILP Dated: _iC_/M-zozz

It is hereby notified that vide High Court Order Dated 21.02.2022

Ms. Neha Abrol
D/O Sanjeev Abrol
R/O H.No.33, Ward No. 5, Tehsil Chenani, District Udhampur -182141

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-72-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before \the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.
By Order

|4
ol L
(Mohammad Yasin Beigh)

Regi
No. w.%l 9’% /RG/LP Dated: )9’ / mf' wﬂ
Copy forwarded to the: - /

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Udhampur.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Neha Abrol, Advocate

...... for information and necessary action. »

W
w AN
Reglstrar (A




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
& % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: L0F 6y 202 IRGILP Dated: 24 /0>7 -2022
(oL 24k

It is hereby notified that vide High Court Order Dated 21.02.2022

Ms. Neha Mahajan

D/O Yash Paul Gupta

R/O Ward No.4, Near SBI, Tehsil Billawar, District Kathua

A/P 65-B, Daily Excelsior Lane, Janipur, Jammu- 180007

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-73-2022 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

3z

)
By Order W
(\/

"
(Mohammad Yasm eigh)
Registrar (Ad

No. Y250 — 275 /RG/LP Dated:_2Y /p 37’ 33—

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kathua.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Neha Mahajan, Advocate

...... for information and necessary action. ,
an

Reglst ar (Ad%
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HIGH COURT OF JAMMU & KASHMIR AND LADAK[-I AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: (08 ;.?/2"”/ /RGILP Dated: 24032022

It is hereby notified that vide High Court Order Dated 21.02.2022

Ms. Nikita Mahajan

D/O Suresh Kumar

R/O Om Parkash Sham Lal Gupta Cloth House, Near SBI ATM Khellani,
District Doda -182201

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-74-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

?
By Order i -
y — e v
(Mohammad Yasin Beigh)

No. Y42 22=29 |RG/LP Dated:_2Y /o5 /1y 31> P\
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Doda.

5. CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Nikita Mahajan, Advocate

...... for information and necessary action.

b } )
Registrar (
Rabed




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: (079 *»**JRGILP Dated: 24 /05 2022
7 021

It is hereby notified that vide High Court Order Dated 21.02.2022

Mr. Omer Majeed Wani
S/O Abdul Majeed Wani
R/O Bamloora, Tehsil & District Ganderbal-191131

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-75-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licencel/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order :
/Gg/guj/
) -

(Mohammad Yasin elgh)
Re istrar (Ad
L g g o
No, Y/ 2 2/b~ 22— /RG/LP Dated: Y / 03// ¥

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Ganderbal.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Omer Majeed Wani, Advocate

...... for information and necessary action.

~

W

Reglstrar ( ”\}}
Q\




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 166 S} 0¥ IRGILP Dated: 2 ¢ / Q[-zozz

It is hereby notified that vide High Court Qrder Dated 21.02.2022

Ms. Prakriti
D/O Pratap Singh
R/O Ward NO. 2, Col. Bhagat Singh Market, Near PNB, Tehsil & District

Kathua -184101

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

b

character and antecedents from CID. His/her name has been entered under .

serial No.JK-76-2022 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

F
By Order | W
) \//' 0L TR0

(Mohammad Yasin Beigh)
- eg'!sirar (Adm%
No. Y269 ~/ £~ RG/LP Dated: 29’ / 0)// }z(\}»/ };@\7/ %ﬁﬁ)@/

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Kathua.
5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Prakriti, Advocate
...... for information and necessary action.

o

D

a)wglstrar ( g( qj}‘f&é




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 125~ 9/20% 2611 Dated: >4/02/-2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Mr. Piyush Khajuria

S/O Sudershan Khajuria

R/0O 219, Extn Janipur Colony, Tehsil & District Jammu -180007

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

charac_ter and antecedents from CID. His/her name has been entered under

serial No.JK-77-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sou_ght before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before. ,

By Order \\/, w"r‘;?/;,)/,/
o %)

(Mohammad Yasin Beigh)

Registgar (Adm
No. 420 2~08) /RG/LP Dated:_2Y / 0}/ M

2%~
Copy forwarded to the: - &

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website. :

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same. '

7. Myr. Piyush Khajuria, Advocate

...... for information and necessary action.

07
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: [0Y 2’7 20V |RGILP Dated: AQ/Q/Z-zozz

It is hereby notified that vide High Court Order Dated 21.02.2022

Ms. Pratigia Balwal
D/O Tilak Singh
R/O Neera, Tehsil & District Ramban-182148

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-78-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order \/ NSy
ralk j,"”)’@/

(Mohammad Yasin Beigh)

Re |st(£Vr (Ad
No. Y09~ 120/ /RG/LP Dated: J»W/azda%/ <

Copy forwarded to the: -
1. Principal District and Sessions Judge, Ramban.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
- Government Gazette.
4. President, District Bar Association, Ramban.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srmagar for
information and also keeping record of the same.
7. Ms. Pratigia Balwal , Advocate
...... for information and necessary action.

Y -
Re ﬂstrar (Admy %
Q\i/_ 9')'] ,3 ,," A4

é /23 0
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.. HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
: * %k %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: O/ 2;5 2022 IRG/ILP Dated:&.% —~f )< -2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Ms. Palvi Sharma
D/O Mohan Lal Sharma
R/O F-766 Bharat Nagar, Rehari Colony, Jammu -180005

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verificatioh of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK-79-2022 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order A -
et oZ el
,.32 r'y lyf)
(Mohammad Yasin Beigh)

l}f}gis rar (Ad

No37S6 ~ 63 /RG/LP Dated: D3 «Oleld&{ %y /

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazetite.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Palvi Sharma, Advocate

...... for information and necessary action.




QO

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /03 &) 20> |RGILP Dated: _>-Y / 0272022

It is hereby notified that vide High Court Order Dated 21.02.2022

Ms. Priyanka Manhas
D/O Bishan Singh
R/O Majheen, Near Security Headquarter, Sidhra Jammu -180017

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-80-2022 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order / :
— - \/ ‘j;;m‘y;)))/

(Mohammad Yasin B 'gh)

Re is (AdmA |
No. Y063 73 /re/LP Dated: 24 / 0)/ tc);,, o)

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4, President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Priyanka Manhas, Advocate
...... for information and necessary action. '

ey
Re strar Adn).
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: /02 ©) 282RGLP Dated: 24/0 2/ -2022
’ 24/b2/

It is hereby notified that vide High Court Order Dated 21.02.2022

Ms. Pooja Sharma
D/O Ashok Kumar

R/O Ward No. 4, Near Town Hall, Tehsil Hiranagar, District Kathua -
184142

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents_ from CID. His/her name has been entered under

serial No.JK-81-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordeljed there before.

»

Y et

By Order ] OV~ (M'V’/
ot n Boighy”
(Mohamm asin Beigh)

Registrar (Adm})
No. Y060 — 6 6 /RG/LP Dated: 2y /) o>/ %M%;@\,, | o"/

Copy forwarded to the: - %
1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Kathua.
5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Pooja Sharma, Advocate
...... for information and necessary action.

12
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 52 722/ IRGILP Dated: 93— - 2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Mr. Pervaiz Ahmad Wani
S/O Mohd Ashraf Wani
R/O Wahdatpora, Wani Mohalla, Tehsil & District Baramulla -193103

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her nhame has been entered under

serial No.JK-82-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.
By Order

m -

Registra
No.3 78 - S/ - /RG/LP Dated: 2 -02 -3 pp5heisd

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication’in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Pervaiz Ahmad Wani, Advocate

...... for information and necessary action. .
\/ /-)5’/
Reglstrar (Ad X
o/

s
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: (Of 720» /RG/LP Dated: B{/-?:L-zozz

It is hereby notified that vide High Court Order Dated 21.02.2022

Mr. Ridwan Rashid Ganai
S/O Ab Rashid Ganai

R/O Shangas Near Petrol Pump, Badam-I-Bagh, Tehsil Shangas, District
Anantnag -192201

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-83-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order \\W
ol

(Mohammad Yasin Beigh)

Regi st[S’Vr (Admy)
No.y8$3 — <9 /RGILP Dated: 24/02 /2955 ), /; %Xoxl

Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Anantnag.
5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7.  Mr. Ridwan Rashid Ganai, Advocate
...... for information and necessary action. ’

12
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exerclsmg powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %*

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 59 ”Zgﬂ@l}fRGILP Dated: 3.3 =02 2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Mr. Rouf Ahmad Wani
S/O Ab Rashid Wani
R/O Furrah, Tehsil & District Anantnag -192101

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-84-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

Y

S

By Order o 3
e e 524
(Mohammad Yasin,Beigh)

&Vrar (A f
No. qu@ éf?’( /RG/LP Dated: ;23/0}*2&% |- -'?' XY

Copy forwarded to the: - & g\

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Anantnag.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Rouf Ahmad Wani, Advocate

...... for information and necessary action. w}\
W
adlstrar (Adm.)
R

pf\)/




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ko

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:54 ¢ ngﬁ?ﬁlllRGlLP Dated: & 382~ 2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Ms. Riya Sharma

D/O Mukesh Sharma

R/O Banota, Near Lakshmi Narayan Mandir, R.S. Pura, Tehsil R.S.Pura,
District Jammu -181102

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-85-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licencel/enrollment must be

- sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.
By Order

(Mohamma Yasin Belgh)
Registrar (Ad}
wf B,V ( AY|
No.D3 732~ 3 G - /RG/LP Dated: 3 -6 «é?a M

Copy forwarded to the: - oV

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Riya Sharma, Advocate

...... for information and necessary action.

O;\/‘
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Registrar Ag
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

3

022/RG/LP Dated: 53 22 —-2022

No:$ 7 atf,

It is hereby notified that vide High Court Order Dated 21.02.2022

Mr. Rohan Kerni

S/0O Mangal Kumar Sharm

a

R/O Lane. No. 6, Chandhan Vihar, Muthi, Jammu -181205

has been admitted and enr

Kashmir Bar Council provis
issuance of this notificatio
/LL.B Degree Certificate fit

character and antecedents
serial No.JK-86-2022 in the

L

olled as an Advocate on the rolls of Jammﬁ and
ionally for a period of one year from the date of

, subject to the verification of his/her Provisional

om concerned University and verification of his/her

from CID. His/her name has been entered under

roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

|
sought before the date ofi

expiry unless the absolute/final enrollment as

are before.

an Advocate is ordered th
By Order

No37R Y -3 | - /RG/LP!

Copy forwarded to the: -

1. Principal District and S

2. Secretary, Bar Counci

3. Manager, Government
Government Gazette.

4, President, J&K High C

5. CPC e-Courts, High G
website.

6. Incharge Chief Libra
information and also ke

7. Mr. Rohan Kerni, Ad

for informatic

o

s
W
(Mohammad Yasin Beigh)

Registrar (Adm.)
Dated: ) 3 02 -20) 5— 1B % @.@/

essions Judge, Jammu.
of India, New Delhi.
Press, Jammu for publication in the next issue of

ourt Bar Association, Jammu.
ourt of J&K Jammu for uploading on the official

rian, High Court Wing Jammu/Srinagar for
eping record of the same.
vocate

on and necessary action.

7"

Regiit,rar( dino)




@&

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 56 @??&BZZIRGILP Dated: 93 ~72--2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Ms. Rachna Devi
D/O Hem Raj
R/O Chachawah, Tehsil Gool, District Ramban

A/P Near DC Residence| Sambaldanga, Tehsil & District Udhampur -
182101

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents|from CID. His/her name has been entered under

serial No.JK-87-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

|
sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ofdered there before. " w:“ o
By Order - rtﬁ/
(Mohammad Yasin Belgh)

Re i trar (Adm
No37/6 23 - /RGILPpated: 23 -0 - 202/ 7;'5\?/ o7

Copy forwarded to the: -
1. Principal District and Sessions Judge, Ramban.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Governmen}t Press, Jammu for publication in the next issue of
Government Gazette. '
4, President, District Bar|Association, Ramban.
5 CPC e-Courts, High CGourt of J&K Srinagar for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7.  Ms. Rachna Devi, Advocate
...... for informatjon and necessary action. '

Reg.Lar(A/g oS
Ll %Sz@(y
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & K

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:8 & Oﬁ&fflﬂRGlLP Dated:gi <@2 —-2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Ms. Rakshanda Saini
D/O Shakti Ram
R/O Ward No. 7, Tehsil Arnia, District Jammu-1811131

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-88-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolutelfinal enrollment as

an Advocate is ordered there before.

By Order VW

A
(Mohamnirad Yasin Beigh)

mtﬁfj sy Y4

No.9 768 - /.S — /RG/LP Dated: 33 —0 1.26055= %55 %

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammui.

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Rakshanda Saini, Advocate

...... for information and necessary action.

Registrar (Admi)
egistrar )

/ / “Of ©




- HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K *

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 54 02420221RGILP Dated: 22 ~02 - -2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Mr. Rebal Ahmed Malik

S/O Aftab Ahmed Malik

R/O H.No.120, Ward No. 05, Ghambir Mughlan, Tehsil Manjakote,
District Rajouri-185131

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
JLLB Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK-89-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order VW

7
(Mohammad Yasin Bblgh)

Regist (Ad v
No.3F00- 6F < /RG/LP Dated: 2 %,asz%;/ 22 é?‘* 0

Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Rajouri.
5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Rebal Ahmed Malik, Advocate
...... for information and necessary action.

Re strar Adm)
_w/i? )

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
¥ % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: S 3 0%2022/RG/LP Dated: 9 3 —02 < -2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Mr. Rahul Dev Singh
S/0 Pritam Singh
R/O Sarangdhar, Bakal, Tehsil Bhomag, Dlstrlct Reasi -182311

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

_ serial No.JK-90-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

)
By Order \/ ng P

(Mohammad Yasin B

ER@/ r (Adm
No3892-9 9 —/RG/LP Dated: 23 _03 . o%s /1}
Copy forwarded to the: - | 2

1. Principal District and Sessions Judge, Reasi.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association,. Reasn

5 CPC e-Courts, High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Rahul Dev Singh, Advocate

...... for information and necessary action. ",

l@i;trar d(g.\f\/
= 43%\ 2o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% & *

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 5 /i ﬁ%w»RG/LP Dated: {3 —@> —-2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Ms. Rubina Alam

D/O Monawwer Alam

R/0O Kalaban, Tehsil Mendhar, District Poonch

A/P Lane No.-1, H.No.26, Basant Nagar, Janipur, Jammu -180007

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-91-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order /

(Mohammad Yasin ggigh)
. Reg'strwAdm.)
No.37 & 8-S £~ /RG/LP Dated: 2 3 *0)--’292(7)}“/ S\

Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Poonch.
5 CPC e-Courts, High Court of J&K and Ladakh Jammu for upioading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Rubina Alam, Advocate
...... for information and necessary action.

2

AT

Registrar (Adm.) 99

R
= 5\Cal




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: <A ‘“/{ 5 b?lg—c;/u: Dated: 2.\ =) -2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Ms. Sucheta Sharma
D/O Vijay Kumar Sharma
R/O H.No.D-299, Near AG Office, Lower Shiv Nagar, Jammu -180001

has been admitted and enrolled as an Advocate on the rolis of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-92-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order W
— - ‘)/()IW

(Mohammad Yasin Beigh)
Regl trar {Adm.)

\Q
No.2Q 6%="T /RG/LP Dated: DM ) N o5 Giie
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts, High Court of J&K and Ladkah, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Sucheta Sharma, Advocate

...... for information and necessary action. .

W‘\/"‘ A

=52 add

~"

Registrar (Adm.)
Rudusd
7%y
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: C‘\bﬁpy >0))-IRG/LP Dated: ‘)/El- ) -2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Mr. Sheikh Ishfaq Majeed

S/O Ab Majeed Sheikh

R/O Manzgam, Kulgam, Tehsil D.H. Pora, District Kulgam

A/P Igbal Colony, Wanbal, Chinar Masjid, Nowgam, District Srinagar -
190015

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-93-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order V
(Mohamm asin Belgh)

29&73—8‘ Reglstra (Adm.)
No. lq;l‘%%)/ /RG/LP Dated: )L{ =D A\Q')/ ;;b’\’)/
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kulgam.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Sheikh Ishfaq Majeed, Advocate

...... for information and necessary action. >

e

Registrar (Adm.) .Y
Radud)

— s s

24\




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K ok

PROVISIONAL

ENROLLMENT

NOTIFICATION

‘)/
No:01©ﬂ% D6”" IRG/LP Dated: Dka -2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Ms. Shaista Nisar
D/O Nisar Ahmad Zargar

R/O Kathi Darwaza General Bagh, Tehsil Khanyar, District Srinagar -
190003.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional

ILL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No. JK-94-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrolilment as

an Advocate is ordered there before.

4

By Order A

~) - D
(Mohammad Yasin Beigh)

R{Siﬁrarafidm.)

No. 20R)~%G /RG/LP Dated: > - > -Npyy° 2

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Shaista Nisar, Advocate

...... for information and necessary action.

3

AP
© ) s A
Registrar (Adm.h)”)’

Lok

My
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 91 WL)»)/ IRGILP Dated: _gfb_k_-zozz

It is hereby notified that vide High Court Order Dated 21.02.2022

Ms. Shruti Verma

D/O Joginder Verma

R/O Plot No.49, Phase-2, Housing Colony, Tehsil & District Udhampur -
182101

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-95-2022 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order
~) ~ a\j\w W
(Mohammad Yasin Beigh)
Registrar (Adm.)
bl B,
No.206-47) _/RG/LP Dated: D.4 - ~)o) |y
Copy forwarded to the: -
1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Udhampur.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Shruti Verma, Advocate

...... for information and necessary action.

o7
egistra m.
D
251;/ |




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk K

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: o\)rﬂ{vlé)//RG/LP Dated: D L#-. ) -2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Mr. Shabir Ahmad Kumar
S/O Mohammad Jamal Kumar
R/O Gulshanabad, Tehsil Charar-E-Sharief, District Budgam —191112

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her nhame has been entered under

serial No. JK-96-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absoluteffinal enrollment as

an Advocate is ordered there before.

By Order ,,«y\/
| \/ ?1/()
(Mohamma sin Beigh)

Registray (Adm.)
e B

No. 3G &- LI&O&RG/LP Dated: > Y-y )y 30 W\b

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Budgam.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website. |

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Shabir Ahmad Kumar, Advocate

...... for information and necessary action.

=
R:S:S)St Ob(Adm.
O}

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 42 %H%RG/LP Dated: 25/: )~ 2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Mr. Sunil Sharma
S/O Manohar Lal
R/O Sanoora, Kharara, Tehsil Rajpura, District Samba-184141

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-97-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order \a/
(Mohamma Yasin Belgh)

Registrar (Adm )

No. Lﬂmogﬂc'?@., /RG/LP Dated:_2" - 2N o) VJ\?

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Samba.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Sunil Sharma, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K *

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 7Y Z)MW IRGILP Dated: >Y/22/ 2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Mr. Showkat Ahmad Gojri

S/O Mohmad Shaban Gojri

R/O Gulmohar Colony, Babatang, Tehsil Pattan, District Baramulla —
193121.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-98-2022 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.
By Order A
y 7.9y WW

‘R '
(Mohammad Yasin Beigh)
Registrar (Adm.)

PR
No, Yo/2 = ©9 /RGILP Dated: 2 f [02/ 5055 e

Copy forwarded to the:-
1. Principal District and Sessions Judge, Baramulia.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4, President, Distrcit Bar Association, Baramulla.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Showkat Ahmad Gojri, Advocate
...... for information and necessary action. !

Yy -0
Registrar (Adm.)q_5>
d
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% & &

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 59 2032 JRGILP Dated: 3*2'@73[-2022
¢

It is hereby notified that vide High Court Order Dated 21.02.2022

Ms. Shahida Farooq
D/O Farooq Ahmad Dar
R/O Malik Angan Fateh Kadal, Tehsil & District Srinagar- 190002

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-99-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

»

By Order w,,ﬂ e
~ )"
(Mohammad Yasin Beigh)
Registrauf«dm.)
No. ff ol0 ~ 6 /RG/LP Dated:_.( {‘)\/ 5,'%)'V
Copy forwarded to the:- - ’
1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4 President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Shahida Farooq, Advocate

...... for information and necessary action.

¥

%trar (Adm.)qf}’m/ Y
l
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% ok %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 76 9) 2034RGILP Dated: EZ/ 42022

It is hereby notified that vide High Court Order Dated 21.02.2022

Mr. Sheikh Zahid Murtaza

S/O Murtaza Ali Sheikh

R/O Gudder, Kuttay Mohalla, Tehsil & District Kulgam -192231

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree- Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-100-2022_in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

)
By Ord S
y Order \ﬁ/’wf’} e
' (mha

mmad Yasin Beigh)

\thrar (Adm.)
No_(i@/? =2 3 /RG/LP Dated: Qt//ﬂ;w/,, P ,,;14\7/
Copy forwarded to the:-
1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kulgam.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Sheikh Zahid Murtaza, Advocate

...... for information and necessary action.

e
R L s
Registr. dm.) wr{ﬁ/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: ‘7?/‘? 2002~ |RG/LP Dated: 24 _/-07>Z-2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Mr. Shahid Bashir

S/0O Bashir Ahmad Sheikh

R/O Yarikhah, Zalla Mohalla, Tehsil Khansahib, District Budgam —
191111.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional

/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK-101-2022 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Orde.r V W
~ 1)

(Mohaminiad Yasin Béigh)
Regjstrar (Adm.)
2o

No. 402/~ 30 /RG/LP Dated:_2Y /0,,2/ Wi G
Copy forwarded to the:- '

1.
2.
3.

4,
5.

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi. _
Manager, Government Press, Jammu for publication in the next issue o
Government Gazette.
President, District Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
Mr. Shahid Bashir, Advocate

...... for information and necessary action. ’

' N .
m * w %’W
Registrar (Adm.)
Raha)

— ) P
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 28 7 20% |RGILP Dated: = %/ -@791-2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Mr. Subder Ali

S/O Mohd Igbal

R/O Seripura, Tehsil Gool, District Ramban -182144.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. Histher name has been entered under

serial No.JK-102-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Ord /
y Order VW€*>’W

el v
(Mohammad Yasin Beigh)

Registrar (Adm.)

No.Y93] — 3 J/RG/LP Dated:_2 1/ 0.2] ;%M/ 97;%/

Copy forwarded to the:-

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Ramban.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Subder Ali, Advocate

...... for information and necessary action. .

‘\f“
Registr%hr (Adm.ﬂ/

oo "%T’/




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %k .

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 77 ;2 201> [RGILP Dated: >¥/.02/ -2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Ms. Shabia Akhtar

D/O Abdul Quyoom

R/O Village Mangi Dhara, Tehsil & District Rajouri -181205

A/P JDA, Housing Colony, H.No.22, Rajinder Nagar,Phase2, Sec-2/4, Ban Talab,
Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK-103-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.
By Order \/,ou:;)‘f Y

~) -
(Mohammad Yasin Beigh)
Registrar (Adm.)

No.Y039~ Y < /RG/LP Dated:_2Y [o 3/// mz%g YA

Copy forwarded to the:- ~

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Rajouri.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Shabia Akhtar, Advocate

...... for information and necessary action. >

0L,

E’gg.istl;ar Adm.)’)/g
Dl
NI
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 8¢ ;? 2052-|RG/LP Dated: Y [0%7/ .2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Ms. Shafaq
D/O Javed Ahmed

R/O H.No.24, Mohalla Ustad, Kachi Chawni, Tehsil & District Jammu-
180001

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this ndtification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-104-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order /
V W
| ~ - ‘

(Mohammad Yasin Belgh)
Li’crar (Adm.)

No. 9’05/ b — 6>~RG/LP Dated:_2 ‘// ) 2/ w\y
Copy forwarded to the:-
1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Shafaq, Advocate

...... for information and necessary action. »

2

)’ ,
Registrar (Adm.),)/f’)’day
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% & %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 12-6 &) 2022 /RG/LP Dated: X5 ZO LVZ -2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Ms. Sabreena Majid

D/O Ab Majid Dar

R/O Ogmuna, War Mohalla, Kunzer, Tehsil Karahuma, District
Baramulla-193404

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-105-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order W -

(Mohammad Yasin Bei %
gistrar (Adm N
No. 4626 ~ U2 /RG/LP Dated: 28 [0/ D%Q“j \O

Copy forwarded to the:-
1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi. ‘
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Baramulla.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. . Ms. Sabreena Majid, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

A

NOTIFICATION

No: [2/ &) 202* |IRGILP Dated: 2<%/ /0>z 2022

It is hereby nofified that vide High Court Order Dated 21.02.2022

. Ms. Supriya
D/O Janak Raj
R/O H.No.359, Vishwakarma Chowk, Digiana, Jammu -180010

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-106-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.
By Order

\}J\
)~ or
(Mohammad Yasin Bejgh)
Regl trar (Adm )g

0
No.Y bY %~ 9 /RGP Dated: 25 [ 0?//20», ;\&/

Copy forwarded to the:-

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Supriya, Advocate

...... for information and necessary action.

Reglstrar (Ad
Y g{

;”,7 2/

,’”)/3/

.,,w




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /2 (0/)”}””7RG/LP Dated: /b >/.2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Mr. Sheikh Azhr U Din

S/O Mohammad Akbar Sheikh

R/O Tadid Mohallah, Check Kanispora, Tehsil & District Baramulla -
193101

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-107-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before. .

By Order | e
| V ol -0~ }y
~-

(Mohammad Yasin Kh)

. gistrar (Adm
No. b2 Y5"Y <} /RG/LP Dated: >5/0/ Y, 5@; 21 %

Copy forwarded to the:-
1. Principal District and Sessions Judge, Baramulla
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Baramulla.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploadmg on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srmagar for
information and also keeping record of the same.
7.  Mr. Sheikh Azhr U Din, Advocate |

...... for mformat:on and necessary action.

12

Reglstrar (Adm
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /1> 6) %> /RGILP Dated: >= . /s /2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Mr. Sahil Sharma

S/O Subash Chander Sharma

R/O Bowli Bazar, Sunari, Tehsil & District Ramban -182144

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-108-2022 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.
By Order

M‘ -
Pt

(Mohammad Yasin Beéigh)

Regl trij(/Adm
No, 0650~ €6 jreip pated: 25 /0 ?/

z?ﬂ")/@?@}\/

Copy forwarded to the:-
1. Principal District and Sessions Judge, Ramban.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Ramban.
) CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
. the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Sahil Sharma, Advocate
...... for information and necessary action.

T&




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* koK

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: [>> 2} 22MIRGILP Dated: _{/Q;Z-zozz

It is hereby notified that vide High Court Order Dated 21.02.2022

Ms. Shazia Manzoor

D/O Manzoor Ahmad Sheikh

R/O Ranbirpora (Kehribal), Tehsil Mattan, District Anantnag

A/P 65/B, Daily Excelsior Lane, Indira Colony, Janipur, Jammu -180007

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1 09-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order
" ] .
(Mohamm asin Beigh)
Re trar (Adm
No. U657 63 e/ pated: 25 0>/33 32 o & AV
Copy forwarded to the:-
1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazetie.

4, President, District Bar Association, Anantnag.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Shazia Manzoor, Advocate

...... f d fi
or information and necessary action. \/ ﬁ
Re istrar (Ad
‘Q\AM\? é
éﬂ




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /2 Y O] 292 |RG/LP Dated: >~ / D>/ 2022

/

It is hereby nofified that vide High Court Order Dated 21.02.2022

Ms. Sehar Sharma
D/O Daisy Sharma
R/O 68 B/B, Gandhi Nagar, Jammu-180004.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-110-2022 in the roll of Advocate maintained by this Registry.

The renewall_extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order K/M/
T )%

YL
(Mohammad Yasin Bgigh)
Registrar (Adm
20l \yé’
No.Y &Y — 70 /RG/LP Dated: >-57/03/ >+ >—
Copy forwarded to the:-
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4, President, J&K High Court Bar Association, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
/P
eg trar (Ad

7. Ms. Sehar Sharma, Advocate
)
Re 307

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:!>6 ((7 202 B GILP Dated: =74 / -2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Mr. Saahil Ahmed

S/O Gh. Murtaza

R/O Leh, Ladakh, District Leh

A/P H.No.149, Old Gupta Colony, Vijay Nagar, New Delhi- 110009

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-111-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order | \\/0"‘ jw,/‘i/“’/
e %

(Mohammad Yasin Bpigh)
™ '2}\/ / Registrar (Ad 0o
”n - - O()/ D/'
No. {764 ~ 7O /RG/LP Dated: 227 Robwd by ke

Copy forwarded to the:-

1. Principal District and Sessions Judge, Leh

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, l.eh.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Saahil Ahmed, Advocate

...... for information and necessary action. o
’ \/ o b)fW
‘el ‘ 3/5\"6
Regijtﬁa»\r/(Ad
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% %k *

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 25 9 %>+ |RG/LP Dated: >570>7 -2022
¢/ #

It is hereby notified that vide High Court Order Dated 21.02.2022

Mr. Sajad Ali Mir

S/O Ali Mohd Mir

R/O Rangil, Kumar Mohalla, Tehsil & District Ganderbal-190006

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-112-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before. )
By Order NS ,DJW

/a) « e\/\«

(Mohammad Yasin Beigh)

egistrar (Adm.
No. U732+ /RGILP Dated: 95/02/% Qp:,@ gf 2o \9

Copy forwarded to the:-

1. Principal District and Sessions Judge, Ganderbal

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Ganderbal

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Sajad Ali Mir, Advocate

...... for information and necessary action.

/W"

gﬁ
1\,

ﬁtra %\? 2/




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 126 &) 2022 |RG/LP Dated: 25707/ -2022
7 7

It is hereby notified that vide High Court Order Dated 21.02.2022

Ms. Snober Muzafar
D/O Late Muzafar Hussain Malik
R/O Saidpora Payeen, Tehsil & District Shopian -192303

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-113-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licencel/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

’

By Order w’*

ﬂ . 3},’&)/3/
(Mohammad Yasm
Reglstr Adm
Kop
No. 1680—86 /RGP Dated: 2503/ 25~
Copy forwarded to the:-
1. Principal District and Sessions Judge, Shopian

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President District Bar Association,Shopian

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Snober Muzafar, Advocate

...... for information and necessary action.
Reglstrar (Adm%
\? 7




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% & %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /27 ©) 201 |RGILP Dated: QJ‘/@DZ -2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Ms. Shivani Attri

D/O Tarsem Lal

R/O Syedpore, Tehsil-Nagri, District-Kathua -184151

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-114-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order - —
-3 - el
(Mohammad Yasin elgh)

Registr r(Ad |
A 37/ A

/ “
No/48F-— 9> /RGILP Dated:_25/ 02/ >005. M
Copy forwarded to the:-
1. Principal District and Sessions Judge, Kathua

2.  Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kathua

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Shivani Attri, Advocate

...... for information and necessary action.

oS ~” -
g




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 268 ;)/lo»/IRGILP Dated: Z-g[-zozz

It is hereby notified that vide High Court Order Dated 21.02.2022

Mr. Shakoor Ahmed
S/O Manier Hussain
R/O Sakhi Maidan (Hut), Tehsil Mendhar, District Poonch -185111

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-115-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

)
By Order | 0\/~ v A

) -
(Mohammad Yasin Belgh)

Reg strar
No. 69 =300 1RGILP Dated: 257 >/ s K i/ég\ °/

Copy forwarded to the:-

1. Principal District and Sessmns Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Poonch.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Shakoor Ahmed , Advocate

...... for mformatlon and necessary action.

/
/w\:%

Reglstr



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K Kk

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 127;)20)» /RG/LP Dated: >=* /.MZ -2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Mr. Sunil Dogra
S/O Yash Paul Dogra
R/O H.No. 856/B, Janipur Colony, Jammu- 180007

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antec;edents from CID. His/her name has been entered under

serial No.JK—116-2022 _in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

'
Voo =
By Order W;y
TS
&)

(Mohammad Yasin Beigh)
Registrar (Adin.)
RM g/&o

No.YF0/~ © I /RGP Dated: 25/02) x5 e
Copy forwarded to the:-
1. Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, PresidentJ&K High Court Bar Association, Jammu

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
7. Mr. Sunil Dogra Advocate

...... for information and necessary action. . b
'l

RegistrWd




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /20 9] 202 IRGILP Dated: _2(/ 0 2/-2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Ms. Shuby Rehman
D/O Ab Rehman Ahangar
R/O Kulgam, Near Clock Tower, Tehsil & District Kulgam- 192231

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional

/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-117-2022 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before. .
By Order (’}V‘VJ\ v

~ -
(Mohammad Yasin Beigh)

mst ar (Adgm,) o
No.Y 08—/ /RGILP Dated: 2570 %/»3/ W\@

e

Copy forwarded to the:-

1. Principal District and Sessions Judge, Kulgam

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kulgam

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Shuby Rehman, Advocate

...... for information and necessary action. " /
N =
Registrar (Adm.)
g 2



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /3/ (0/} 2022-|RG/LP Dated: DJS*Z-TWZ -2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Ms. Saleeqa Rashid

D/O Abdul Rashid Bhat

R/O Wanigam, Payeen Pattan, Danger Mohalla, Tehsil Pattan, District
Baramulla-193198

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

- character and antecedents from CID. His/her name has been entered under
serial No.JK—118-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as

an Advocate is ordered there before. :
By Order s

o X
. /m/

(Mohammad Yasin B |gh

Reg rar (Ad
No.YY /5= =2) /RG/LP Dated: 41570 0/ a\{\;/

Copy forwarded to the:-

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulia.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.

7. Ms. Saleega Rashid, Advocate

...... for information and necessary action. /
egi tl&ﬁ{‘
QAJ\ b Al
e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % ‘

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: />4 (Z] 202 IRGILP Dated: 237 _%-2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Ms. Sabeel Kawoosa

D/O Muzaffar Ahmad Kawoosa

R/O Omer Colony-A, Lane No. 3, Mohalla Hamza, Tehsil & District
Srinagar -190006

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-119-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be -

sought before the date of expiry unless the absolute/final enrolilment as

an Advocate is ordered there before.

’
By Order . w T 02—

= -
(Mohammad Yasin B h)

Re |st(£/(Adm ?

No. U9-36 ~/ >~ pG/LP Dated: > / 6>/ 3/2/ po

Copy forwarded to the:-
1. Principal District and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Sabeel Kawoosa, Advocate

...... for information and necessary action.

o

-\
Regisfra

Pl %
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk ok

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /> O)29RG/LP Dated: 25 /0 > /2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Mr. Shah Faizan

S/O Javid Ahmad Shah

R/O H.No.46, Housing Colony, Sanat Nagar, Tehsil Chanapora, District
Srinagar -190005

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-120-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolilment must be

sought before the date of eXpirv unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order N s
\/W

- - o
(Mohammad Yasin Beigh)

| Regjstrar (Adm.) 4
No. 7729 —357RG/LP Dated: 22705/ 255 g»/ gw\? |

Yo\

Copy forwarded to the:-
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Assomatlon Srinagar.
5 CPC e-Courts, High Court of J&K and Ladakh Jammu for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Shah Faizan, Advocate

...... for information and necessary action.

o

(V\




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

.@

NOTIFICATION

No: [32- €] 2> RGILP Dated: >~ ,7 02/2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Ms. Sabreena Hafiz

D/O Hafiz Ullah Wani

R/O Ompora, Tehsil & District Budgam -191111

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-121-2022 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.
By Order

N
(Mohamniad Yasin Beigh)
dny)

?seg tw
No./222— 28 /RG/LP Dated: 2570>/>2" é%\o

Copy forwarded to the:-

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Budgam.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Sabreena Hafiz, Advocate

. for information and necessary action.

ran R
Q@Ajtrar Ad
—

a/?y



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /// c’%znu,lRGlLP Dated: 2 (. ) —-2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Ms. Tsering Laskit

D/O Lotos Gailson

R/O Stok Spalzin, Tehsil & District Leh, Ladakh
A/P Nanak Nagar, Jammu -180004.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
-Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-122-2022 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

| >
By Order . VWU G

(Mohammad Yasin Belgh)
Registrar (Adm.) oF

No.l/SES- 72 - /RGILP Dated: 2.5-p3 -5 325 O@

Copy forwarded to the:-

1. Principal District and Sessions Judge, Leh.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Leh.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Tsering Laskit, Advocate

...... for information and necessary action.

Registrar{Admj.)
2 %%\97




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k

PROVISIONAL
ENROLLMENT

NOTIFICATION
No: [/ Qrﬁ 263/RGILP Dated: 3§ p2~ -2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Ms. Tanya Sharma

D/O Vijay Kumar

R/O 537-A, Gandhi Nagar, Jammu-180004

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-123-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order /
Q/‘O\‘:)‘A'—U}?w

Ll
(Mohammad Yasin Beigh)

Registrar (Adm.) 9
noS73 - 86 - /RGILP Dated: J)S-02 D p 0B §W\7

Copy forwarded to the:-

1. Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. :

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Tanya Sharma, Advocate

...... for information and necessary action.




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: [/3 a% JeD/RGILP Dated: S -02 - -2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Ms. Tabinda Nazir

D/O Nazir Ahmad Nanda

R/O Kanli Bagh, Sector 4, Friends Colony, Tehsil & District Baramulla -
193101

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-124-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order : b /
< oL e
~ - AL

(Mohammad Yasin Beigh)

Regl tri/Ad
No. Lff 8/ - & 8- /RG/LP Dated: L. -0 >;lw/2.

Copy forwarded to the:-

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Tabinda Nazir, Advocate

...... for information and necessary action.




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

)ty 192025 IRGILP Dated: g2~ -2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Ms. Tamanna
D/O Ashok Kumar

R/O . Ward No.05, H.No. 119, Ghou Manhasan, Shiv Mandir Street, Tehsﬂ
Marh, Jammu -181206

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-125-2022 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order u O o
— - A0 2

(Mohammad Yasin Beigh)
Rjﬁtﬁar (A% \,5

'

No.l/ A - G 6 - IRGILP Dated: Q02> 655=

Copy forwarded to the:-

1. Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
7. Ms. Tamanna, Advocate

...... for information and necessary action.

o




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: H§ 02% D6} /RG/LP Dated: Qg«bl— -2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Ms. Tawheeda Habib
D/O Habib Ullah Dar
R/O Nangerpora, Mughama, Tehsil Kunzer, District Baramulla -193121

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK-126-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order M
(Mohammad Yasin Beigh)

Cla

Regi Stb:/(Ad A.)
No é/f q 7 -l 6oly~/RG/LP Dated: Q <0 ),_9_5)%)_ p

Copy forwarded to the:-

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publlcatlon in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
\/'//
>3

7. Ms. Tawheeda Habib, Advocate
Reglstr (Ad v
Ader

2

...... for information and necessary action.



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% Kk %k

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:/ 6 @ﬁszo» /RGILP Dated: 2 Cr02 - -2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Mr. Uzair Nazir
S/O Nazir Ahmad Zargar
R/O Eidgah, Firdous Colony, Tehsil Eidgah, District Srinagar -190011

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK-127-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

b ‘\/\”\"@

(Mohammad Yasin Belgh)

Registrar (Ad oF
No.&lg@ §-/2- /RG/LP Dated: 2 S —0) - OM \

Copy forwarded to the:-

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Uzair Nazir, Advocate

...... for information and necessary action.




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % &

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: // 7 eZ@ 902/RGILP Dated: Q{02 - -2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Mr. Vivek Mattoo
S/O Deepak Mattoo
R/O H.NO.54/1, Vivek Vihar, Pandoka Colony, Lane No.1, Jammu -181121

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-128-2022 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrolliment must be

‘'sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order ‘ —~
AT

(Mohammad Yasin Beigh)

Registrs;ﬁ\d ) o
No.Li$/3 - 90. /RG/LP Dated:_9S- 02 > a)/&/“)"w? "

Copy forwarded to the:-

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Vivek Mattoo, Advocate

...... for information and necessary action.

4
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %k

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: Z{g Qﬁ 202IRGILP Dated: R . ~d) —-2022

It is hereby notified that vide High Court Order Dated 21.02.2022

Mr. Waseem Ahmad Malik

S/O Nazir Ahmad Malik

R/O Khuri Bat Pora, Malik Mohalla, Tehsil Damhal Hanji Pora, District
Kulgam -192233

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-129-2022 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

>

By Order w
ok (O'}/P}/f
(Mohammad Yasin Beigh)
Regls Adm
No.L/ 691 =24 /RG/LP Dated: 2.5 - 0)»),0).), —
Copy forwarded to the:-
1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kulgam.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.

7. Mr. Waseem Ahmad Malik, Advocate

...... for information and necessary action. v
| NS 5

Registrar (Adm.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %ok

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: [[9 ©)>9?|RGILP Dated: E@-’;L-zozz

It is hereby notfified that vide High Court Order Dated 21.02.2022

Mr. Yaggik Gupta

S/0 Sandeep Gupta

R/O 298-F, Naibasti Satwari, Jammu-180003

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-130-2022 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order R
s

(Mohammad Yasin Beigh)

Reg'stvillAd
No. {6>9 — >S” /RG/LP Dated: =9 /o o/ e 7z

Copy forwarded to the:-

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

- the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Mr. Yaggik Gupta, Advocate

...... for information and necessary action.




